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Judgement

Gopal Krishan Vyas, J.—Heard learned counsel for the parties. In this writ
petition, the petitioner has challenged the order Annexure-6 dt. 20.02.2013
whereby appointment has been denied to the petitioner on the ground that
criminal case was pending against him.

2. Learned counsel for the petitioner submits that there is no dispute with regard
to the fact that at the time of filing application for providing appointment on
compassionate ground, the criminal case was pending against him but
subsequently in appeal, he has been acquitted on the basis of the compromise by
the Addl. District & Sessions Judge, Suratgarh in appeal.

3. While inviting attention of this Court towards the judgment rendered by this
Court in case of Raisa vs. State of Raj. & Ors., in which while following the
judgment rendered by Supreme Court in case of Sandeep Kumar, this Court has
held that appointment should not be denied on the ground that in case of petty
offence like 323 and 450, which is compoundable offence decided on compromise
but in the present case, after the death of father, the petitioner filed an
application to provide appointment on compassionate ground in the office of
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respondents but the respondents denied appointment solely on the ground that
criminal case is pending against him but now petitioner has been acquitted by
the Court.

4. In above circumstances, it emerges from the facts that prior to rejection of the
petitioner application for appointment, the criminal case was already decided by
the competent Court on the basis of the compromise. In view of above, this writ
petition is allowed. The respondents are directed to consider the case of the
petitioner for providing appointment on compassionate ground while ignoring the
fact that in criminal case the petitioner has been acquitted on the basis of the
compromise while granting the benefit of probation after compromise in view of
Section 12 of the Probation of Offenders Act within a period of one month from
the date of receipt of certified copy of this order.
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